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ORDER 

Heard both sides.  After hearing I find that it is to be seen the fate of 

the Show Cause Notice issued to the buyer dated 30th June, 2014, therefore, 

the learned Authorised Representative for the Revenue is directed to 

produce the records of the decision in the Show Cause Notice dated 30th  

June, 2014 issued to M/s Pankaj Ispat Limited.  

2.  The matter to come up for further proceedings on 05 November, 

2019. 

 

 

Tejo  

 

 

(Ashok Jindal) 

Member(Judicial) 


